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ORDER
(Date of Hearing: 27.1.2005)

The Commission in its order dated 6.12.2004 had decided the provisional
tariff for the electricity supplied from in Petition No. 19/2004 of the Indra Sagar
Project owned by the petitioner. The petitioner has sought review of the said order

dated 6.12.2004 on various grounds.

2. The review petition is listed for admission.



3. We have heard Shri Harish Agarwal, Chief Engineer for the review

petitioner.

4, We do not propose to consider in detail each of the grounds raised by the
petitioner as the review petition can be disposal of without considering the issues
raised. The tariff approved by the order dated 6.12.2004 is purely provisional and
is subject to review at the time of finalisation of tariff, as it becomes evident from
the perusal of the said order wherein the petitioner was directed to file a fresh
petition for determination of final tariff after completion of the dam and other
projects. Therefore, in any case, the question of determination of tariff is to be

considered afresh.

5. In view of the above, the review petition is dismissed at admission stage.
The petitioner is, however, at liberty to agitate the issues presently raised in the
review petition, when the petition for approval of final tariff is taken up for

consideration.
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